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RAJYA SABHA
Friday, the 28" July, 2023/6 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

1l STIRTH THE (F1Ch): TR, 5 AR 41 <@ DI ...(TILTH)...

Y U : Bs IR VT BIAT 2 fob o Bl 3R el &, o7 &gl ik 2rar 21

Hon. Members, a very pleasant task, birthday greetings! | would like to extend
my heartfelt birthday greetings to Shri Dineshchandra Jemalbhai Anavadiya. He has
been a Member of this august House since February, 2021. His contribution as
member of the Institute of Teaching and Research in Ayurveda, Jamnagar, has been
remarkable. He has also been actively promoting Navratri celebrations across the
State. On my own and your behalf, | wish him a long, healthy and happy life.

Hon. Members, | take the opportunity to wish birthday greetings to our another
Member, Shri M. Mohamed Abdulla. His birthday falls on 30" July. He has been a
Member of this House since September, 2021. He is also a multi-faceted personality,
social worker, journalist, management consultant, publisher and author. He has
been a pioneer in Tamil computing. On my own and your behalf, | wish him a long,
healthy and happy life.

Hon. Members, even when the House is not in session, | have the honour,
privilege and satisfaction of greeting personally, to the extent possible, our hon.
Members. When some of the hon. Members are outside the country or beyond
reach, it doesn't fructify. So, | take recourse to written greetings.

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Railways

el HATe™ ¥ 315" H3l (3ft ST YaNRd SERM): "eied, d MEfaRad a9
Teol IR G g i

(i) A copy (in English and Hindi) of the Ministry of Railways Notification No.
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S.0.2184 (E), dated the 16" May, 2023, exempting the introduction of certain types
of signalling, as mentioned therein, from the application of the provisions of Sections
21, 22 and 23 of the Railways Act, 1989, as mentioned therein, under sub-section (2)

of Section 196 of the said Act.
[Placed in Library. See No. L. T. 9856/17/23]

(i) A copy (in English and Hindi) of the Ministry of Railways Notification No. G.S.R.
455 (E), dated the 22" June, 2023, publishing the Railway Claims Tribunal
(Procedure) Amendment Rules, 2023, under sub-section (3) of Section 30 of the
Railways Claims Tribunal Act, 1987.

(ii) A copy (in English and Hindi) of the Ministry of Railways Notification No. S.O.
2868 (E), dated the 1** July, 2023, issued under sub-clause (i) of clause (b) of
sub-section (4) of Section 4 of the Aadhaar (Targeted Delivery of Financial and Other
Subsidies, Benefits and Services) Act, 2016, notifying that the Railway Claims
Tribunal is allowed to perform Aadhaar Authentication, on voluntary basis, for

verification of certain purposes, as mentioned therein.
[Placed in Library. For (i) and (ii) See No. L. T. 9854/17/23]

Notification of the Ministry of Consumer Affairs, Food and Public Distribution

SYHIHT AT, QT SiR Al faavor #31era # Ireg w3t (wmedt s saif)
qEIed, H o1 SIEGET W BI.3M. 371 (1), f&id 8 BRa™l, 2017 H IfedtRad
HITqy gfafeedl BT TR B §U S<h G BT HNET DR aTell IR
(fo=fTr iR o= AeTiifera, ugfaensit aiik Jarsii &1 afeaa aRarT) e, 2016
Pl URT 7 & NN SIRT DY TS IUNRHT HHA, [T 3R ol TR0 G311
(T 3R TGS [IAR0T fTHRT) B SITEGIAT TRAT BI.37. 2659 (1), &I 15
S, 2023, BT U UfI(3SI 3R fEE /) F91 ueat R I g

[Placed in Library. See No. L. T. 9711/17/23]

I. Report and Accounts (2021-22) of GeM and related papers
Il. Accounts (2021-22) of NEIA Trust, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
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(SHRIMATI ANUPRIYA SINGH PATEL ): Sir, | lay on the Table:-

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Fifth Annual Report and Accounts of the Government e-Marketplace
(GeM), for the year 2021-22, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. L. T. 9713/17/23]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Accounts of the National Export Insurance Account (NEIA) Trust,
Mumbai, for the year 2021-22, together with the Auditor’'s Report on the
Account.

(b) Review by Government on the working of the above Trust.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L. T. 9998/17/23]

I. Notifications of the Ministry of Agriculture and Farmers Welfare
Il. Report and Accounts (2021-2022) of SFAC, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SUSHRI SHOBHA KARANDLAJE): Sir, | lay on the Table:-

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture and Farmers
Welfare), under sub-section (3) of Section 36 of the Insecticides Act, 1968:-

(1) G.S.R. 211 (E), dated the 23 March, 2023, publishing the Insecticides
(Second Amendment) Rules, 2023.
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(2) G.S.R.274 (E), dated the 6™ April, 2023, publishing the Insecticides (Third
Amendment) Rules, 2023.
S.R. , dated the pril, , publishing the Insecticides
3 G.S.R. 315 (E), dated the 26™ April, 2023 blishi he | icid

(Fourth Amendment) Rules, 2023.
[Placed in Library. For (1) to (3) SeeNo. L. T. 9687/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare),
under sub-section (3) of Section 3 of the Agricultural Produce (Grading and
Marking) Act, 1937:—

(1) G.S.R. 190 (E), dated the 15th March, 2023, publishing the Dried Figs Grading
and Marking Rules, 2023.

(2) G.S.R. 191 (E), dated the 15th March, 2023, publishing the Named Flours
Grading and Marking Rules, 2023.

(3) G.S.R. 229 (E), dated the 28" March, 2023, publishing the Poha Grading
and Marking Rules, 2023.

(4) G.S.R. 480 (E), dated the 5" July, 2023, publishing the Multi-Source Edible
Oils Grading and Marking Rules, 2023.

(5) G.S.R. 497 (E), dated the 11" July, 2023, publishing the Vegetable Oils

Grading and Marking (Amendment) Rules, 2023.
[Placed in Library. For (1) to (5) SeeNo. L.T. 9999/17/23]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare),
under sub-section (6) of Section 3 of the Essential Commaodities Act, 1955:—

(1) S.0.623 (E), dated the 8" February, 2023, publishing the Fertiliser (Inorganic,
Organic or Mixed) (Control) Amendment Order, 2023.

(2) S.0.1011 (E), dated the 3" March, 2023, publishing the Fertiliser (Inorganic,
Organic or Mixed) (Control) Second Amendment Order, 2023.

(3) S.0.1012 (E), dated the 2" March, 2023, amending the Notification No. S.O.
4496 (E), dated the 23" September, 2022, by substituting certain entries, in
that Notification.

(4) S.0. 1024 (E), dated the 2" March, 2023, publishing the Fertiliser (Inorganic,
Organic or Mixed) (Control) Third Amendment Order, 2023.

(5) S.0.1025 (E), dated the 2" March, 2023, notifying certain specifications in
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respect of Nano Di Ammonium Phosphate Fertilizer (liquid) to be manufactured
by M/s Indian Farmers Fertiliser Co-operative (IFFCO).

S.0. 1026 (E), dated the 2" March, 2023, notifying certain specifications in
respect of Nano Di Ammonium Phosphate Fertilizer (liquid) to be manufactured
by M/s Corromadel International Ltd.

S.0. 1048 (E), dated the 6" March, 2023, notifying certain specifications in
respect of Nano Urea to be manufactured by M/s Ray Nano Science and
Research Centre.

S.0. 2216 (E), dated the 17" May, 2023, publishing the Fertiliser (Inorganic,
Organic or Mixed) (Control) Fourth Amendment Order, 2023.

S.0. 2345 (E), dated the 29" May, 2023, publishing the Fertiliser (Inorganic,

Organic or Mixed) (Control) Fifth Amendment Order, 2023.
[Placed in Library. For (1) to (9) See No. L.T. 10000/17/23]

Il. A copy each (in English and Hindi) of the following papers:—

Annual Report and Accounts of the Small Farmers’ Agri-Business Consortium
(SFAC), New Delhi, for the year 2021-22, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Consortium.

Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 10001/17/23]

. Notifications of the Ministry of Textiles
. Reports and Accounts (2021-2022 and 2020-21) of NJMC, Kolkata; HHEC, New Delhi

and BIC, Kanpur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA
VIKRAM JARDOSH): Sir, | lay on the Table:-

l. A copy each (in English and Hindi) of the following Notifications of the Ministry

of Textiles, under sub-section (2) of Section 3 of the Jute Packaging Material

(Compulsory Use in Packing Commodities) Act, 1987 :—

(1) S.0.1532 (E), dated the 31" March, 2023, directing that the commodities,

specified therein, shall be packed in jute packaging material for supply or
distribution in a specified minimum percentage.
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(2) S.0. 2726 (E), dated the 20" June, 2023, amending the Principal Notification
No. S.0. 1532 (E), dated the 31*" March, 2023, by substituting certain entries,

as mentioned therein, in that Notification.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9715/17/23]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Forty-second Annual Report and Accounts of the National Jute
Manufactures Corporation Limited, (NJMC), Kolkata, for the year 2021-22,
together with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 9717/17/23]

(i) (a) Sixty-third Annual Report and Accounts of the  Handicrafts and
Handlooms Exports Corporation of India Limited (HHEC), New Delhi, for the
year 2020-21, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 10002/17/23]

(i) (a) One Hundred and first Annual Report and Accounts of the British India
Corporation Limited (BIC), Kanpur, for the year 2020-21, together with  the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company and its
subsidiary companies.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a), (i) (a) and (jii) (a) above.
[Placed in Library. SeeNo. L.T. 9716/17/23]

I. Notifications of the Ministry of Commerce and Industry
Il. Reports and Accounts (2021-22) of the India International Convention and
Exhibition Centre Limited, New Delhi and CPPRI, Saharanpur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
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SOM PARKASH): Sir, | lay on the Table:-

I. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Commerce and Industry (Department for Promotion of Industry and Internal
Trade), under sub-section (2) of Section 40 of the National Institute of Design Act,
2014:—

(1) No. 24024/59/2022-IPR-V., dated the 6 April, 2023, publishing the National
Institute of Design, Haryana Statutes, 2023.

(2)  No. 24024/59/2022-IPR-V., dated the 6" April, 2023, publishing the National
Institute of Design, Assam Statutes, 2023.

(3) No. 24024/59/2022-IPR-V., dated the 17" April, 2023, publishing the
National Institute of Design, Andhra Pradesh Statutes, 2023.

(4) No. 24024/59/2022-IPR-V., dated the 18" April, 2023, publishing the

National Institute of Design, Madhya Pradesh Statutes, 2023.
[Placed in Library. For (1) to (4) SeeNo. L.T. 10002A/17/23]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Fifth Annual Report and Accounts of the India International Convention and
Exhibition Centre Limited, New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General thereon.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 10002A/17/23]

(i) A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Central Pulp and Paper Research Institute
(CPPRI), Saharanpur, Uttar Pradesh, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 10002A/17/23]
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I. Reports and Accounts (2020-21 and 2021-22) of the Agrinnovate India Limited,
New Delhi and related papers

II. Accounts (2020-21) of the Central Agricultural University, Imphal and related
papers

lll. Report and Accounts (2021-22) of RLBCAU, Jhansi and related papers

$Y vd fFAm Hoamr w=A1eg § g w3 (s Farer @) q8igy, § FrefaRad
T T S of IR T g+

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the Agrinnovate India Limited, New
Delni, for the year 2020-21, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.

(i) (a) Annual Report and Accounts of the Agrinnovate India Limited, New
Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (i) (a) and (i) (a) above.
[Placed in Library. For (i) and (i) See No. L.T. 9834/17/23]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 30 of the Central Agricultural University Act, 1992:—

(a) Annual Accounts of the Central Agricultural University, Imphal, Manipur, for
the year 2020-21, together with the Auditor’s Report on Account.
(b) Review by Government on the working of the above University.
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(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9832/17/23]

lil. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and sub-section (4) of Section 31 of the Rani Lakshmi Bai
Central Agricultural University Act, 2014:—

(a) Annual Report of the Rani Lakshmi Bai Central Agricultural University
(RLBCAU), Jhansi, Uttar Pradesh, for the year 2021-22.

(b) Annual Accounts of the Rani Lakshmi Bai Central Agricultural University,
Jhansi, Uttar Pradesh, for the year 2021-22 and the audit Report  thereon.

(c) Review by Government on the working of the above University.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) and (b) above.
[Placed in Library. See No. L.T. 9833/17/23]

Notification of the Ministry of Communications

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI
DEVUSINH CHAUHAN): Sir, | lay on the Table, under Section 37 of the Telecom
Regulatory Authority of India Act, 1997, a copy (in English and Hindi) of the Ministry
of Communications (Department of Telecommunications) Notification No. G.S.R.
305 (E), dated the 19" April, 2023, publishing the Telecom Disputes Settlement and
Appellate Tribunal (Officers) Recruitment Rules, 2023.

[Placed in Library. SeeNo. L.T. 9718/17/23]
MESSAGES FROM LOK SABHA

)] The Repealing and Amending Bill, 2023.
(I)  The Jan Vishwas (Amendment of Provisions) Bill, 2023.

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
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received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0

"In accordance with the provisions of rule 96 of the Rules of Procedure

and Conduct of Business in Lok Sabha, | am directed to enclose the Repealing and

Amending Bill, 2023, as passed by Lok Sabha at its sitting held on the 27" July,
2023."

)

In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to enclose the Jan Vishwas
(Amendment of Provisions) Bill, 2023, as passed by Lok Sabha at its sitting held on
the 27" July, 2023."

| lay a copy each of the Bills on the Table.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, | lay on the Table, a copy (in
English and Hindi) of the Twenty-third Report of the Department-related
Parliamentary Standing Committee on External Affairs (Seventeenth Lok Sabha) on
Action Taken by the Government on the Observations/Recommendations contained
in the Sixteenth Report of the Committee on ‘India’s Soft Power and Cultural
Diplomacy : Prospects and Limitations’.

REPORTS OF THE COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES

31l JTRTE AGsardl (ORI) : HEIGd, H 3 Uws I & Hogror Fadt qifd
(2022-23) & FFR=TTIRAT TcTIE=T BT Yeh-Udh UfT (3T a1 fawal) § JHT Ued W
Edr g

(i)  Twentieth Report on ‘Measures undertaken to secure representation of OBCs
in employment and for their welfare in Madras Fertilizers Limited (MFL), Brahmaputra
Valley Fertilizer Corporation Limited (BVFCL) and Fertilisers and Chemicals
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Travancore Limited (FACT)’ pertaining to Ministry of Chemicals and Fertilizers
(Department of Fertilizers); and

(i)  Twenty-first Report on ‘Measures undertaken to secure representation of
OBCs in employment and for their welfare in Employees' State Insurance Corporation
(ESIC)’ pertaining to Ministry Labour and Employment.

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the 14™
Report of the Department-related Parliamentary Standing Committee on Railways

ol HAT H ST H3Al, BRI HATGd H 199 73l TAT GH 916 § 99 73
(7Y TTId YETR SIERTE): HEIGY, H Yol HATY BI 3T AN (2023-24) & HaY
H fIHrT WERa - Yo 9 S9ey @Rl | 6 14d wfdeT | osidlase
RIBTRET/Fghdl &b BT o1 (R b dae H Ueh awhed GHT Yol IR I Gl

Status of implementation of recommendations/observations contained in the 37™
Report of the Department-related Parliamentary Standing Committee
on Labour, Textiles and Skill Development

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES; AND THE MINISTER OF
STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA VIKRAM
JARDOSH): Sir, | lay a statement regarding Status of implementation of
recommendations/observations contained in the 37" Report of the Department-
related Parliamentary Standing Committee on Labour, Textiles and Skill Development
on 'Development of Manmade Fibre' pertaining to the Ministry of Textiles.

Status of implementation of recommendations/observations contained
in the 174™ Report of the Department-related Parliamentary
Standing Committee on Commerce

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRII\/IATI ANUPRIYA SINGH PATEL): Sir, | lay a statement regarding Status of
implementation of recommendations/observations contained in the 174" Report of
the Department-related Parliamentary Standing Committee on Commerce on
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Demands  for Grants (2022-23) (Demand No. 10) pertaining to the
Department of Commerce, Ministry of Commerce and Industry.

Status of implementation of recommendations/observations contained in the 172"
and 175" Reports of the Department-related Parliamentary
Standing Committee on Commerce

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHR
SOM PARKASH): Sir, I lay the following statements regarding:-

(a) Status of implementation of recommendations/observations contained in the
172" Report of the Department-related Parliamentary Standing Committee on
Commerce on ''Promotion and Regulation of e-commerce in India" pertaining
to the Department for Promotion of Industry and Internal Trade, Ministry of
Commerce and Industry.

(b) Status of implementation of recommendations/observations contained in the 175"
Report of the Department-related Parliamentary Standing Committee on
Commerce on action taken by the Government on the
recommendation/observations of the Committee contained in its 168" Report on
Demands for Grants (2022-23) (Demand No. 11) pertaining to the Department
for Promotion of Industry and Internal Trade, Ministry of Commerce and Industry.

STATEMENT REGARDING GOVERNMENT BUSINESS

MR. CHAIRMAN: Now, Statement regarding Government Business - Shri V.
Muraleedharan.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, | rise to announce that the Government Business

1St

for the week commencing Monday, the 31> of July, 2023, will consist of :-

1. Consideration and passing of the Mediation Bill, 2021.
2. Discussion on Statutory Resolution seeking disapproval of the Government of

National Capital Territory of Delhi (Amendment) Ordinance, 2023 (No. 1 of 2023)
promulgated by the President of India on the 19" of May, 2023 and consideration
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and passing of the Government of National Capital Territory of Delhi
(Amendment) Bill, 2023.

...(Interruptions )...

37 RN FAR AT (TS [T &, faeetl): FH T A8iey, I8 ...(ae™). .

MR. CHAIRMAN: It is not good. ...(/m‘errupz‘/ons)... | do not appreciate it.
...(Interruptions )... Nothing will go on record. ...(Interruptions)... Hon. Minister,
please continue.

SHRI'V. MURALEEDHARAN: Sir, next is number 3.

3. Consideration and passing of the following Bills, after their introduction:-
i. The Advocates (Amendment) Bill, 2023; and
ii. The Press and Registration of Periodicals Bill, 2023.

4. Consideration and passing of the following Bills, as passed by Lok Sabha:-

I

The Biological Diversity (Amendment) Bill, 2023, as reported by Joint
Committee;

. The Multi-State Cooperative Societies (Amendment) Bill, 2023, as reported by

Joint Committee;
The Forest (Conservation) Amendment Bill, 2023, as reported by Joint
Committee;

. The Jan Vishwas (Amendment of Provisions) Bill, 2023, as reported by Joint

Committee; and

. The Repealing and Amending Bill, 2023.

5. Consideration and passing of the following Bills, after they are passed by Lok
Sabha:-

. The National Nursing and Midwifery Commission Bill, 2023;

. The National Dental Commission Bill, 2023;

. The Registration of Births and Deaths (Amendment) Bill, 2023;

. The Mines and Minerals (Development and Regulation) Amendment Bill, 2023;
. The Constituton (Jammu and Kashmir) Scheduled Tribes Order

(Amendment) Bill, 2023;

13
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vi. The Constitution (Jammu and Kashmir) Scheduled Castes Order
(Amendment) Bill, 2023;
vii.  The Jammu and Kashmir Reservation (Amendment) Bill, 2023;
viii. The Jammu and Kashmir Reorganisation (Amendment) Bill, 2023;
iX. The Inter-services Organisation (Command, Control and Discipline) Bill, 2023;
X. The Offshore Areas Mineral (Development and Regulation) Amendment Bill,
2023; and
xi. The Constitution (Scheduled Castes) Order (Amendment) Bill, 2023.

6. Consideration and passing of the Indian Institutes of Management (Amendment)
Bill, 2023, after it is introduced, considered and passed by Lok Sabha.

FAREWELL TO THE RETIRING MEMBER

MR. CHAIRMAN: Hon. Members... ... (Interruptions)...
37l STIRTH THE (HIThH): R, AT By Gl AIC] FTHE el ol ...(FqHM)...

MR. CHAIRMAN: Farewell to Retiring Member. ...(Interruptions)... That will come.
...(Interruptions )... There was a mosquito on my pad. | was wondering it came
from which part of the House! ...(Interruptions)... But | will find out later on and
reach to the truth. ... (Interruptions)... Hon. Members... ... (Interruptions)...

SHRI RAGHAV CHADHA (Punjab): Sir, the fact that this House is discussing...
...(Interruptions)...

MR. CHAIRMAN: You are not on vyour seat. Please go to your seat.
...(Interruptions)...

SHRI RAGHAV CHADHA: | was discussing something with Mr. Chidambaram. | am
going to my seat. ... (Interruptions)...

MR. CHAIRMAN: Please have a meeting outside. ... (Interruptions)...

SHRI RAGHAV CHADHA: But, Sir, we should not be discussing it in the House...
...(Interruptions)...
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MR. CHAIRMAN: Farewell to Retiring Member.

It is always a touching, emotive moment where one amongst us, who has been
here for long, is parting company because of constitutional mechanism. There is one
such person today. Hon. Members, today, we bid farewell to our colleague from the
State of Goa, Shri Vinay Dinu Tendulkar.

He was elected to this august House in July, 201/. He is a multi-faceted
personality, an engineer, a social worker, an artist, and has served as a Cabinet
Minister in the State of Goa. In 2020, speaking during Zero Hour in Rajya Sabha, he
created history of sorts and became the first Member to address this august House in
Konkani with simultaneous interpretation on allowing Dhirio (bull fight) in Goa.Both
the language and the event are memorable. Shri Tendulkar has acted in more than
150 plays in Marathi and Konkani. Hon. Members, retirement from Rajya Sabha is
just a transitory phase. It is not retirement per se; it is 're-attire-ment'. | am sure that
the retiring Members will continue to serve the nation in other capacities. His
contributions have embellished and enhanced the dignity and prestige of this august
House. | wish him good health and happiness as he prepares for a new phase in life.
| am happy to report to the hon. Members that when former Members of this august
House happen to be in the capital city, Rajya Sabha Secretariat will be extremely
responsive to their needs, including that of accommodation.

Yes, yes. Hon. Members, | give the floor to Shri Vinay Dinu Tendulkar.

i foma S dgedR (FAN) @ TRIRAT W), AT e I Bl AT [T, 39 o1y
3ITIehT T=IaTe| H TS $9 8199 A RERR 81 I8T §1 H 37U+l UIc] &l 9gd g=iars
<dl §1 BN Yd IS 37ede, A Wi e Sl, gd (e fAfiRer #ee 91
e <Y, sfiuTe TS d S, Terme #3) IR Ala) Sil, AR I 31edel 757 Sif, AR
HHN[E & I IS IS S, AR FIS A3 §1.Ue. | Sil, A <2 & Yd Ao
AT AT @S Sff 3R # 7 ARl | o1, 76 |91 39 F1efl, 3R g4 el D
3ieTE S, foe= Rrar i, fasgars Y8 S &R & S decw Sit, sl 99
LIRENEREE]

Teh A e : &3 S|

i1 faerg 9 dgeray @ @)Y Sl 3 BACT A 81 A1 H G BT ggals Bl g1 W,
H AMT o H ST g3 AR A H BRER A1 7 Uiel 3 g1 984 991 $a
ST, 431 ©E AT $9 WURIE H HdT B HI HidbT a1, SAMT | U= urci &1
ggdTe PHRAT gl FHYRT SHY, H ATYDhT g=gd1e Rl §, (ST AU BT Wt g=are
HRAT G| TSl IR 3T 371 ATTHINT DIh il | qrer b1 Alpl ATl H 157 FHT &
U HHATRAT BT 9 gIATE BRI, 761 oI 3T FEAN 3T
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31TST § 59 G4 A RCTR 81 &1 §, oifchT ISl | 1| 8 ISl BRel
T2 3R 2024 H U IR T2 gem= #=01 61t Sft ol gAas g, gwgara|

REGARDING NOTICES RECEIVED UNDER RULE 267

MR. CHAIRMAN: Hon. Members, anyone who retires from this House is never a tired
person. He or she would continue to make contributions all over. Hon. Members,
today, | have received 47 notices under Rule 267. They are from Shri Mallikarjun
Kharge, Shri Pramod Tiwari, Shri Tiruchi Siva, Shri M. Shanmugam, Dr. John Brittas,
Shri Mohammed Nadimul Haque, Shri Abir Ranjan Biswas, Dr. Santanu Sen, Prof.
Manoj Kumar Jha, Shri Sushil Kumar Gupta, Shri Abdul Wahab, Shri Shaktisinh
Gohil, Shri Jairam Ramesh, Shri M. Mohamed Abdulla, Shri K.R.N. Rajeshkumar,
Shrimati Ranjeet Ranjan, Shri Neeraj Dangi, Shri Raghav Chadha, Shri Elamaram
Kareem, Shri K. Vanlalvena, Dr. Amee Yajnik ...(/Interruptions)... Next time | will
rehearse. ...(/nterrupt/ons)... Shri Saket Gokhale, Shrimati Shanta Chhetri,
Shrimati Mausam Noor, Shri Imran Pratapgarhi, Shri A. A. Rahim, Shri Vivek K.
Tankha, Shri Derek O'Brien, Ms. Sushmita Dev, Dr. Fauzia Khan, Shri P. Wilson,
Shri Mukul Balkrishna Wasnik, Shri Syed Nasir Hussain, Prof. Ram Gopal Yadav,
Shrimati Jaya Bachchan, Shri Javed Ali Khan, Shri Sandosh Kumar P, Shrimati
Vandana Chavan, Shri Sandeep Kumar Pathak, Shri Rajeev Shukla, Ms. Dola Sen,
Shrimati Jebi Mather Hisham, Shri Deepender Singh Hooda, Shri Akhilesh Prasad
Singh, Shri Aneel Prasad Hegde, Dr. Kanimozhi NVN Somu and Dr. V. Sivadasan.

Hon. Members, all these notices are with respect to expression of their
concern over prevailing situation in Manipur. Hon. Members, this is a situation that |
have countenanced during the entire week. In large number, Members have invoked
Rule 267 raising the same issue and | had indicated to this august House on 20™ of
July 2023, in expressed terms, that Short Duration Discussion Notice on the point
was accepted by me and the Government had expressed its willingness to discuss
the same.

Hon. Members, we, in this House, are to exemplify our actions that are
nationally acclaimed, that inspire and motivate people at large. Having this scenario
every day, with the same situation, does not evoke the kind of respect to which
otherwise we should be entitled. Hon. Members, our actions have to be so
exemplified that people at large are motivated to emulate them. | get inputs from all
over. They indicate worrisome, alarming concern. | would, therefore, appeal to the
wisdom of the House to rise above partisan interests and work in a manner so that
Short Duration Discussion to which | have agreed is...(/Interruptions)...
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SHRI JAIRAM RAMESH (Karnataka): Sir, our demand is different.
...(Interruptions)...

MR. CHAIRMAN: Hon. Members, every day including the last Session and earlier to
that, we had a number of notices under Rule 267. If | go into the precedent of it, in
this century, in the last 23 years, the House is fully aware as to how many such
notices have been admitted. And that being the scenario, | face a prospect every
day. ...(Interruptions)... Just imagine the consequence of it. The entire nation
looks at Question Hour, the work that is to be done. ...(Interruptions)... Question
Hour is the heart of parliamentary working. ...(/m‘errupz‘/ons)...

SHRI DEREK O'BRIEN (West Bengal): Sir, we are aware of it. ...(Interruptions)...

MR. CHAIRMAN: | know. ...(Interruptions)... You are aware of it; you don't have
to state. Just lend your ears. ...(Interruptions)... Once you lend your ears, you will
understand. ...(Interruptions)... Please take your seat. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, ...(Interruptions)...

MR. CHAIRMAN: Mr. Derek O'Brien, it has become your habit to engage into
theatrics. You rise every time; you think it is your prerogative. The minimum thing
which you can exemplify is to show respect to the Chair. When | am saying
something, you rise and create theatrics. ...(/nterruptions)...

SHRI DEREK O'BRIEN: Sir, | am...(Interruptions)... You have used the word
'theatrics'. ...(Interruptions)... | am on the rule. ...(Interruptions)...

MR. CHAIRMAN: Don't thump the table. ...(Interruptions)... Don't thump it.
...(/nterrupt/ons)... It is not a theatrics. ...(/nz‘errupz‘/ons)... We will not
countenance this. ...(Interruptions)... | am so sorry. ...(Interruptions)... | will call
the leaders. ...(Interruptions)... No, sorry. ...(Interruptions)... We can't suffer
this. ...(Interruptions)... The House is adjourned for the day to meet at 11 a.m. on
Monday, the 31%' July, 2023.

The House then adjourned at twenty-seven minutes past eleven of the clock
till eleven of the clock on Monday, the 37" July, 2023.
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